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~IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL
S 'F".QEWAHATI BENCH, GUWAHATI -
P - : ' o
e = 1410f2006 SR :
O NO. ovvsrsemssssssesssesessasessrasosssssmasssssass s ssssssasss s
© 13.06.2006
DATE OF DECISION craciivenreraaeees
. Sri GX. Saikia . R -
reersreneeasenes st bbb Applicant/s
Mr DC. Borah Mr DJ. Borah, Mr. K.H. Khandakar N ,
rrecresaestepevenrsenbacadesennnrnenereaseresosan e reeeee evreenes eeeiibeereas Advocate for the
: B T ‘Applicant/s.
Versus-‘
: Umon ofIndxa&Others L - o ‘
aseiisesssessensaneraeerreseaseras tererreessesrsnnans rrerrerrereesseseene e rn Respondentjs
DrJ L Sarkar Ra:lway Standmg Counsel S ‘ j
' Advocate for the )
R . - L B Respondents
(X)Rﬁmﬂ ‘» “ f N . Q.;.
.. HON'BLE 'MR.-K.V.SACHIDANANDAN, VICE;CHAIRMAN .
1 Whether reperters of local xylewspapersv L Y, 0 -
- maybe allowed to see the Judgment? - _ : I

2. Whefher to be referred to the Reporter or not 7 . ‘%No] 3

3. . Whether to be forwarded forincluding in the Digest. N
'Being complied at Jodhpur Bench ? - . }e%fo

4. Whether their Lordshxps wish to see the fair copy \

‘ofthejudgment7 o S : "ﬁ’;z{ﬂio '

| WH / |

i
"~



2o NN

CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH J

" Original Appl_ii:étion No. 141 of 2006
" Date of Order: This the 13th day of June 2006...

| ~-The_Héh'ble'Sri K. V. Sachidénandan,Vicé;Chairmari-. N

‘Sri Ghana Kanta Saikia

S/o Late Manik Ch. Saikia

-R/o Village Gorahabl
. P.O.Panibharal -
- P.S. Biswanath Charxah
Dist. - Sonitpur, Assam.

: .App}icant .

By AdvocatesMr DC Borah, Mr. DJ Borah and Mz KH Khandakar

: Advocabes

- 'Ve_rsus -

1, Umon of Indla,

. Represented® by the General Manager, -
"~ N.F. Railway, Mahgaon, . -
_Guwahatl 11 :

2. _".‘The General Manager (Constructlon) .
- "N.F. Railway, Malxgaon, .
: Guwahat:l 11, :

3. - The Chlef Engmeer (Constructxon)

~ N.F.Railway, Malxgaon,
Guwahati - 11. . e ‘
B ... Respondents.

By - Advocate Dr J L. "Sar‘kar', Railway Stahd'ix‘lg 'Céxjnsel;

o o 8 o o o
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ORDER gORAL! ‘

KV. SACHIDANANDAN (V.C)

. The apphcant was a raxlway employee working in the N.F.
Rallway as Drwer and he made an apphcatlon dated 16. 07. 2003
(Annexure - 1) for voluntary’ retxrement on the ‘ground that he

completed . 56 years ) of age and completed 22 years_of servxce'as"

Driver. It is averred in the application that the competent anthoi'ity

‘; haS' accepted his apnlioation ‘and  hé was permitted to retire -

voluntaraly w1th effect from 31.12.2003. Accordingly, the apphcant |

| proceeded on voluntary retn'ement -and he was granted PF. amount

GIS ,and leave salax_iy except regular pensxon, DCRG and commuted o

~value. But to his great surprise vide impugned order 23.02.20_05 his

‘vorluntary retirement nas been cancelled and vide order 06.05.2005,

he was asked to:depoéittﬁnal settlement dues p"ai-d.. to him onthe

ground" that the order accepting voluntery retirement has "been

P

cancelled. The applicant averred in the application that he was not
informed- thev reason for canceﬂation of his voluntary retirement
Therefore he subm!tted 1epresentatwn on 06.05 2005 to pay his |

pensxonary beneﬁts and for release of DCRG commuted values etc.

: However, the same has not yet been consxdered by the respondents

Aggrleved by the said actlon of the respondents cancehng the

_ voluntary retlrem'ent, he has filed this application 'seeklng, the N

fo}lowing reliefs; - |

. “a) The letter bearing No. 20E/292/GLPT ‘dated -
23.2.05 about cancellation of the voluntary.
retirement of the applicant and the letter .No.
202E/CON/Pen(GKS) dated 6.5.05 asking the
applicant to deposit the dues already paid to him
which were issued with ulterior motive, malice,

- whims and which also violate all standing circulars/

* instructions of the Government of India in Judicial -




~ and colorable exercises of admmlstratwe power
shall be set aside. - :

,b) To declare the apphcant is- entxtled to get his

monthly regular pension w.e.f. 1st January, 2004

~' and.to release his D.C.R.G. commuted value efc.’
" and in this regard appropriate " direction may be.

glven to pay the same forthwith.

c) And also. prayed that such order or orders
may be passed as deem fit and proper in the mterest
(of Justlce, equity and fair play )

| .2. , Heard Mr DC. Borah learned counsel for- the apphcant |

- and Dr. J L Sarkar learned standmg counsel for the Raxlways

‘ 3._‘ . When the matter came up for -admission hearxng, learned,

-

counsel fm the respondents submltted that he has'no- xnstructxons for -
'cancellat!on of the voluntary retxrement Learned counsel for the
» apphcant submxtted that he will - be satlsfied 1f a dn'ectlon is glven to )
'the Respondent No 2 to consxder hxs grxevance and dlspose of the

- annexure - 5 representatlon dated 086. 05 2005 thhm a tlme frame
| _ Learned counsel for the respondents submltted that it will sufﬁce the, 3

n ends of Justnce and he has no objectlon

4 Consxderlng the facts of the case and. takmg note of the

\fact that representahon dated 06.05 2005 submxtted by the apphcant'
has not- yet been dlsposed of, thxs Court is of the view that the 2nd

| respondent shall consxder the annexure — 5 representatxon thhm a

. time frame of two months from the date of recetpt of this order It is .

made clear that the respondents should make due apphcatlon of mmd '

.W'Ith regard to the rule posxtxon ‘and’ also decxsmn of the Supreme.f

.—Court that pensxonary beneﬁt is not bounty, it is a rxght of the

employees to recelve xt

' decxslons and agamst the Prmcnples of humamty _

TS
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| ’.'5\._ . Accordmgly, the Respondent No. 2or any other Lompetent '
~';author1ty is: dlrected to dxspose of. the representatxon as above and"
-lcommumcate the order fort:hthh thereafter. However,,thxs Court.'
L makes it clear thet any recovery whatsoever wxll not be made from the

. Vapphcant as stated m annexure - 4 order dabed 06 05 2005 tﬂl the-‘

' ;'dxsposal ofthe representatlon.' [ o _1' ) .
o The O.Axs disposed . of as’ above at the admission stage
itself:No ordérastocosts. . . e
: -
S ) c T (K V SACHIDANANDAN)
e ; ~ VICE-CHAIRMAN -
. ] ~ _/,.
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"IN THE. CENTRAL QDMINI:TPRTIVE TRIRUNHL GONQHQYI BENCH.
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< ﬁn@épplicaﬁibn:under Section 19 of the

Uﬁiuh.df.india & Ors.

;FW,S},ND.

Administrative Tribunal fct,

1985 )

G AL NO. /L/[ OF POO(:

Sri Fhr‘l'ﬁd Kanta 5:1lkla .,..ﬂ%pphr_ar«t

~VERSUS~

. .Respondents

" {.ANNEXURE - &

 B.ANNEXURE ~ 3.

. E.ANNEXURE - 5
o - Pate of filings. . o o
- Date Q? Receipt

4 ANNEXURE — &

B JANNEXURE ~ &

T 3e

'RégistTAtiDn Mo, -

a»

by Puat:;i:

oo yae INDEX . .
FParticulars of.’ dacumenfa relied upon Pane Mo .
i - Prayer made on 1é. 03 for 14

(yulhntary'vahxremwut wazafa -

B1.IR.03 (N

Information about the accept—

ance of the vnluntdry retire— g

;Lf ment on 182.8.03 by the.
s General Mnnﬁgpr/ConstruLtzon.
.N-F«HHIIWﬁy,MHILURQM

IﬁfUTmHtLDﬁ dbout the cancell-

r(_,gtxunJuf the voluntary retire— ¢
sh . ment.on 232.2.0% by the General

ﬂdndger Cun%t»uLtlnn HM.F. Rly.,

| Maligaon.

Advising the dpplxc«nt to o
deposit the final settlement ;7'
duee.q»rrﬂgy paid bo him o on
&6.5. 08, Manager , Lonstruction,
M.F.Railway Maligaon. .

",Raprésentatioﬁ of._the applicant

dtd. 6.3, 05 to the General %

- Manager , Pmnatluthmﬁ, N.F. Rly

Maligaon

?:‘Siénatura‘mf applicant

Regiétraf

4hxnu@uf ]
- Devegyotc Jeorol,

Advoc.ol’e

A -~E-al



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :GUWAHATI EENCH:

-

BUWAHAT T

{ An application under Section 19 of the

. Administrative Tribunal Act, 1985 )

d.&. NE . /[fl 3F 805&
Sri Ghana Kanté Baikia,
5/ Late Maniy Ch. Sailkia, .
R/o Village Gorahabi g
F.0.FPanibharal,
F.5, Biswanath Chariali,
Dist . Sonitpur, Assam. _
veeowBFPLICANT
anERSUSé
3. Union of India,
Represented by the General
Manager,'N;F. Rgiiwéy,'ﬁaligaon
Guwahati-tis o |
AE,'Tﬁe Benerxl Manageriﬁonétructidn}
NgF.Railwayvaaiigamn,.
Guwahati*ii.
'3. The Chief Enginegriﬁunstruéti&n)
| NL.F.Radilway) Maligaon,

Guwabati—-tt.

. -RESFONDENTS

Contd. P/~
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DETAILS OF The 'Appucm-non 3
. PARTICULARS OF THE ORDERG OGRINST
WHICH THE'APPLICQTfﬁﬂ I5 Mﬁbé:
&) Thé application is gireatiaﬁ againstv the

order No. 2OE/892/GLFT dated B3.2.0% issued under the
order of the Genera} Manager, Construction, Maligauh,
Guwahati-11 for Lancellatlun of the voluntury ret;rpm9n1
vzdp his office mpmmrdndum No. mil dtd. 22.2.05 which
‘was agcepted earlier by the authority. |
b _‘ Letter issued by the General Manager, Con-
gtrgcfion,- N.Fe éaizway, Maligaon vide No. BOFE/CONS
FPeni{GKs) datea 6.5.8003 advising the applicant to depos-
it the final settlempnt duea paid to him . to enabie tﬁe

office to nllow the applicant to jein in h;s duty.

c) Non GiSpnsal of fhe appliuaﬁi's répresenta~_
tion regafding ,tﬂ& permanent.penaionary benefits and
Uthef. mutgtah&ing dues submitted before  the 'cmmpefent
awthority undet N.F.Railway.

) RPpreuentafion dated 6.5.2005 filed by the
uppllcaut bpfnrc the cmnawrhcd ﬁumpetant authority with
regard to the cancellation of the voluntary retiremenf
and vejoining thersby which is yvet to be disposed of.

2. JURISDICTION OF THE HON'ELE TRIBUNAL :

The applicant declares that the sub ject.
matter of the order as mantxan@d above agminst which he
wants redressal is wlth;n the Jurzsdlcrxon of the Hon' -

ble Tribunal.

Contd..F/-
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3. LIMITATION:

The iapplica%t further Cdeclargs  that the
application  is within the Zimitatimn'pefimé preﬁérihed
wnder  Section &1 mf.theuﬁdminiﬁkfativw Tr;bunél Bz,
1985 in as mach as tﬁe mattar relates Lo e payment  of

" pensionary benefits who has been repratedly  approaching

the concerned authority.

4, FRCTE OF THE CABE:

The apclicant most respectfully states:
. pe 2 v

'

i That the applivant was originally appointed
in  the Army Cadre as ABL/MD is 1960 and was discharged

from the service in the year 1980,

11} - That +the applicant being an 'Qﬁwarmy catre
joired  as Driver on 16.11.81  in -Rrahééputra Bridge
Froject ., Tazﬁur, M.F. Kailway. Fram there the applicank
Cwas transferred to Naranaravan Setuw Bridge Project, N.F.
Hailway, ngighmpa:in the year 1988 and in the yeér 1998
he was trensferved to ﬂ?n CE/OON/BLFT s Office. The
applicant having served many plaoes without &ny. brsak

for  more than 28 years as a Motor Driver Grade—-ll, on

Contg. . .;FA-
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16.7.03 he made a prayer before the  authority for

voluntar? retirement w.e.f. 31.12.03 on his health

ground as well as his other domestic problems.

*

Copy of the application dated 146£.7.03 is

amnnexed herewith and marked as Annesure—3.

TS ,‘ That the Genéral Manager, Construction, N.F.

"Railway, Maligaon vide letter No.POE-RRR-GLPT( F.Case

GK5) dated 12.8.03 informed the applicant  @hat the

competent éuthufity had accepted his reguest for  volun-

tary rvetirement from Hailway Service w.e.f. 31.12.03

L{AN) as asked in his application dated 16.7.03.
Copy of the application date&, 12.8.03 is

annexed herewith and marked as Annexure—g,

iv) h That pursuant to the letter dated 12.8.03 thue
applinént proceeded o veluntary retirémeﬁt waee.f

31.128.03 and accordingly he was granfed all his retire—

"ment  benefits exdept his regular monthly pension, DORG

and commuted value etco.’

v} . That the applicant after his voluntary retir-
ément .apprdach&ﬁ"the authority.tu settle his reguiar
pensinn which he was supposed to get from ist Januéry,
2004 “but the authority did not take any.step'tu settle

his vegular pension.

Cot
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Wwi That the authority instesd of granting the

regular monthly pensiun.aé claimed by the applicant

dor

wa.e.f. tst January,f2004, informed tﬁe .appi cant  wvide
jetter Ne. 20E/892/GLPT dated BZ.2.05 that the voluntary
retirement whith was accepted vide theiv office letbter
of sven puarber dated 18.8.03 has been cawté;led vide
foice mem archam NG . MNil dtd. B2E.2.0% and the appiicant
was asked to report to.tha office imﬁﬁdiatély. Mention
mé? be made that the office memorandum Mo, Nil o dtd.
22.8.2000 mentiang@ in the letter dated :EBMQ.Oﬁ wWas
not  enclesed along with the letter and iﬁ “this regérd
repeated‘ approaches were made by thé éppliaant e col-

ject. the same from the concerned antherity but he  could

not  succeed and hence till tmday the applicant is not

ware  of  the contents of the office memorandum dtd.

Y

2. 2.00. Moreover the impugned leier was recelived by‘tha,

applicant in the munth of fApril 2000,

‘CDpy of the impugnied iptter dated 23.2.05% is

anrened hecewith and marked as Sonexure—3.

viil That the %pp}icant maﬁ'étunﬂed a#t getting the
gudden and unexpected letter whith céme to him Vas bmlﬁ
from the blue” in as muchlas he ﬁﬁoceede@ on wvoluntary
retivement or 31.12.03 (ﬁN)_aﬁd he was oranted &il
financial retirement benefits other than régular monthly
ipenﬁioﬁ"ﬁﬂﬁﬁ and cummuted.value ﬁté. arid th? applicént

alzsn constructed & dwelling ﬁausw having utilised the

Contd., P/
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’

financial retirement benefits received from the railway
authorities except DCRG, commuted value and the regular

monthly pension.

viii) That the General manager, Construction, N.F.

Railway, Maligaon vide letter Moy, EﬁEE/CGNiPen - {GKE)

dated 6.5.0% asked the applimant to ﬁeposit the final
settlement dues paid to him to enable the office to
allow him to jDiﬁ.iﬂ his duty. | |

Copy of tﬁe'letterjdatéd 5503 is anﬁeued

herewith and marked as Annexure-—9,

i) ‘That the app}icént immedia£e1y fur#ished ﬁi$
reply by way of a representation dated 6.5.05 which, was
'ﬁuﬁmiitad before the General Naﬁaggr,ﬁonstructimn, WN.F .
:Rai}way, Maligaon, wherein it was stated inéer alia that
rhie wvoluntary retirement was sccepted by - the Railway
adm%nigtratinn Auﬁ 12.8.03 on the graqnd of hié ailment
aﬁd_othe% domestic problem and as such at this juncture
N itbwéﬁ not feasible on his part to rejein in his cuties

and further stated that it was goite 'imhmssible Yo

refund the dues paid to him. The appiitant further

‘prayed to sanction his pension and to release his ‘DCRG;
commted value etc. so thai his fa&iiy‘pérﬁuﬁ miéht SEVE
. Ffrom starvation in thie harg days. The Qpplicant further
requested to take action accorgingly.

Copy of the representation dated 6.5.056 is

Cannexed herawith and marked as fnnsxure—5.

Contd. .F/—



5. GROUND FOR RELIEF WITH LEGAL PROVISIONS:

I. . The impugned order cancelling © voluntary .

retirement on 23.2.05 which was granted'mn 31.12.03  to
the. aﬁplicaht is abspolutely pecverse, smacks malice —in
-} aw aﬁd malice-in—fact . in as @uch as the applicant
having enjoyed the benafits of the voluntary retirement
granted by the authority for mure than twe vyears now
can not be made scape goat by the avthorities which ié
net  only the void of ﬁerit but also withouwlt any human
apnsiderafion and seémed‘tp have been issued toc be an

-ulterior motive of smalafide and extraneocus consideration

and is liable to be set aside.

11 The impugned orders dated P3.2.0%5 and 6.5.05

have been issued in complete violation of the existing

Crules - piauing the petitioner into the position of deol-~
drum . for no fault éf his part in as much &s be having
éerved more than &2 years in the railway department
without 'any break applied for voluntary retire@ent chae

to his i11 health and other domestic problems which was

accepted by the authority and accordingly be was allowed.

to go on voluntary retirement on 31.18.03 by granting
F.F. amount, G;I.S. and Leave Salary and amount received
by the applicant was totally spent in constrecting
dwelling house, purchasing lénd'etc; within the pefiod

of two years and above whereas vide impugned order dated

Caontd..F/ -
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6.5.05 {(Annexure - &) the petitioner  is divected to
deposit final settlement dues paid to him which is nob
temable in the eye of law but also is liable to be st

aside.

131y | The memorandum No. Nil dated 2E. 8 Uu enuluémd
in the lettpr dated 23.8.09 {Anne«u3w— 3) was not fuyr—
ﬂished to the applicant along with the said letter even
thaqgh the ‘applicant made repeated appraaéhés cefore the
authority and as such the appli&ant is at dark about the
vnmnténta af the memafandum and as such action/inaction
of the authorities. are liable tﬁ.be intervened by this

‘Hon'ble Tribunal.

IV} : To the knowledge of thé petitioner he having
served ﬁmre than B8 yearé r&nkmnable service is defi-
nitely entitied fnr.his regﬁ}ar pensionary benéfifs but
the authority came to a wrong Lnnrlugzan that ihe
applicént is not eﬁtitlad‘to penglun for not Lomplpting
the required minimum pe}iad cnuntabie for pension is
'tntally absurd and not reumgnxsed in the eye of law. It
.;s pertinent to mputlon here th;t abuut his not entitle—
ment of pension the authmraty has no; furnished any
speaking order  till date but Qer#aily informed the
petitioner that he had not served miﬁimum required
period for pensionary benefit for which the applicant
has been dénied his monthly pensibnary sEﬁefit +ill date .

which is nothing but a wrong finding of the éuthurity.'

. Contd..?/~l



l;V)},g" f while 1eca111ng the petmtxéner the authority
. ougﬁt"ru hmve ngen due Ampor?mutp to the repraséntaw‘
tlDﬁB of the petltloner dated 16 GB (&nnerure - i) dnd‘ 
o the Pﬁuw}edge to the appl:ruﬂ? e 1!1P9a}1ty was
fuammltted seevxng vmluntdry fptlrem?nt by the appllcant'
aasumlng bt no? admxttlnn an; fault (&34 hl% part, Vthe
netxtxnner is. not ‘respansible fnr any wrmng ;dging 'by: 
: ?he reapoudpntq authority dhd nuw for theidr m;afa?e the1
»Vpetltluner zan. hut be alluwed to suffer ¢t ‘the hanﬁs_ of

the respondentsvauthnamty.

SRS S T The said impugned arderlﬁasééa-witﬁpmtfuunéi;
'iderafiﬁn;uf #acf& are 1iable't6ﬂbefsét asiﬁe. |
"Q?I} '? Due' to the errors commltted by the reépbﬁf
| deﬁté authntx?y th@ appl;tanf is nut ablp LU get his‘
.monthly reguldt pens:on r111 dare for wh;ch the pet1t10~ J
"ner, mlang thh hxs famxly mpmbpra had ﬂlready quffexpd
acute flnanulal hardsh;p whxrh 1% not only 131@Qa1 bq;f‘

also cmntrary: to the p«uv;aaon uf the law.'

&. DETAILS OF REMEDIES EXHQUSTED¥
= ? . ) : . ‘-
' The dppllcant dEleTEL that he had ava;led of

all the rpmedxps uud@r the relpvan? leec and eubmzt?ed h

‘repraﬁpntatxans/dppeal= to ‘the Loncerned author:hy whm

L had not only disposed uf the same but ziso pa;d uug?M*

e '<. R E - . Smntmatﬁf—

-
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pathetic and delianl” attitude.

7. WMABTIERS NOT PREVIOUSLY FILED DR

FENDING WITH ANY OTHER COURT =

The appiicant further declares that he had

not previously filed any application, writ petition or

' csuit regarding  the matter in respect  of which this
appiicétﬁon has been made before any Court or any other
¥ .

avthority or any other Bench of the Tribunal nor any

such applimatiun,.writ petiﬁimn or suit ie pending.

8. RELIEF SOUGHT:

In wview of the abovement Loned facts and

cirvewnmstances the applicant most respectfully

prayed that your Lordships would be.graciuuﬁ—

ly .pleased to admit this rapplication, call
tor the records, issue notice cai2iug upon
the rﬁépéndentﬁ te show cause as to why the

impugned orders dated E2.8.05 and  6.5.05

(Annerure—3 & &'TaspautiVQ1y3 shali.lﬁdt be

-

set 'agide;and aftér cause or causes ifT  any
shown by:ﬁhe r@sponﬁents_and éfter hearing
the parties the following relief may kindly
be granted.

a) The letter bearing No.BOE/292/GLFT dated
23.8.05 -about cancellation of the vuiuntary
retirement of the applicant and the letter

No. B02E/CON/Pen(BKS) dated 6.5.03 asking the

Contd. .P/—-
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L it 3

applicant to deposit thé dues airéady paid to
him which were issued with uliefimr mctiQe,
malice, thms and which alsov violaﬁe &1l
standiné “ecirculars/instructions of 'the Go—

vernment of Indiz in Judicial decisions and

Cagainst the Principle of bumanity and co-

lourable erercises of administrative power

shall be set aside.

vy  To oeclare that the applicant is

entitiea to get his month}y regular Apensinn
w.e.f. ist January5 EQ04 and to release his
D.C.é.G_ cémmuted value‘étu. and  in  this
regard appropriate direction may be given to
pay the éame forthwith.

ﬁ) fmd além, prayed that 5ucﬁ order  oF
oroers, @ay be passed as deem fit and proper

in the interest of justice, equity and fair

play.

ORDEF. 1F ANY PRAYED FOR:

Fending final decision on the appiicatimn)the

§
applicant seeks interim relief:

s) The impugned orders otd. E3.2.05 and
6£.5.05 {Annexure 3 & 4 respectively) méy be

kept in abeyance j

)y & direction may be given to concerned

authority to pay his proVision pension w.e.t.

Contgd. F/A—
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10. . The application i% being filed at the office -

2f the Tribunal and the applicantvundertakéﬁvtd take all

information from the office.

1. - FParticulars wf‘the Fostal Order in respect of
the applicatiunvfeee ' , ’
| 1r0 'ND. 266G 37’q%% ’
Date: 2’.;’@-09
S drawn  in favour ﬁf Regigfrar,.Central _ﬁdmi~

nistvrative Tribunal, Guwahati Branch.

12, LIST OF ENCLOSURES:

s state . in the Index.

1 . - Prayer made on 16.7.03 for
voluntary cetirement w.e.f.
21.12.03 (AN)

1.  ANNEXURE

i
1]
.

Information about the accept-
ance of the voluntary retice—
ment on 12.8.03 by the
General Manager/Construction,
M.F.Railway.Maligaon

a. ANNEXURE

Information about the cancell-

&tion of the voluntary retire-—

ment on 83.2.05 by the General

Manager ,Construction N.F.Rly.,
o Maligaon.

I
"

3. ANMEXURE 3

4.  ANNEXURE

- & : - Advising the applicant to
deposit the final settlement
dues alresdy paid to him on
6.5.05 Manager ,Construction,

' MN.F.Raiiway.Maligaon.
3. ANNEXURE ~ O :  Representation of the applicant

dtgd. 6£.5.05 to the General
Manager ,Construction, N.F.Rly
' Maligaon

Contd. .FP/—
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VERITFICATIION

e .
LEF .

. 1, Bhri BGhana Kanta Saikia, Bon of Late Manik

. Ch. Saikia, aged about 59 years was working as Motor

Driver Grade-11 in the N.F.Railway, do hereby very that
the contents of paragraphs No. 1 to 4

are true to my personal knowledge and those in para-

cgraphs No. 3 to 9 are true to the best of my information

. which have been,ﬁerivedhfrmm records which I believed to

.be true. and that I have not suppressed any material

fact.
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"[‘O, :
GM/CON/MLG
© NL.E.Rai lway

Through proper chennel
i, :
\

Sub:-Prayer for vol~veticement: w.e.f 41.12.03 AN

With due regpect and humble submisaion I bey ko 13y
Hre following Few lines For your kind order please.

That gir, [ wish Lo take Vol-retirement Wwee.f 31.12.03

Al as 1 have completed 56 years old as per my dafe of hirth
56.8.47. 1 have hignh blooad pressure, 50 1AM becoming unable
to perfaorm my duty properly. o vhe other hand vy Family
viembers ave residing in ASseu due Lo childrens’ aducation
in Assamese medium and I have to maintain double
estalklishiment . -

Moveovev, my wife ve Suffering fLrom variouys - female
diseases since lang foy Whieh L a2m aot Im @ posttlon Lo
perform ny running duty in ¢gol mind.

I therelfore reqguest YoU kindly grant me Vol-retirement
w.e.f. 31.12.03 which wilt be most helpful for me and my
poor family from thisg great troubles and oblige thereby.

Yours faithfully,
pafed: ~ 6] T3
Place: - ﬂb[)pa'mu,

Ghoere ot S0IX ’\ Q

(Ghana K_a’nta Selkia)
M/ river Gr.TT
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- Hortheast 15~ : '
yi Frontiex ‘ 97 ' "
oV L Railway Office of the .
SOV N , General ManageY/Con

Maligaont awabatdell
NOe 205~ 29 2-QUPT(P.Case X3) Dateds 12,08, 2003
To

&hri Ghans Kantz Safkia
ML/ II undex Dg.cm/q/ﬂr..c

Subs Veluntacy retirement.

- ompetent ant_héz:it:y‘"has accepted your request for
7 / voluntary retizement from Riy.service Wee, £o31. 12, 2003(20)
L as acked foX {n your application dated 16,07.2003¢

( P, G. Johnson )
, | APO/Oon
for Gemeral Manazer/ba

GQpy forwarded for infommation and necessary acticm for-

1) _Fa & Ca0/Con/MLG :

‘;23/ Dy. CEE/Con/M.C 45 refefence to his lettex Ho. dated
25,07, 2003«

3) &WI/Con/MLG

4) E/Rill at @/Con

wr

- o " ( P G. Johnson )
Qnw 0\/ 5o #o/Con
Beceaved cm for General Manager/Con

v
|

L N
Oy. CeEjcon. [/

DEE | 20N ﬁ
.
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; ie’ ? : ’ : ¥ 7 . ‘(9)”
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No. 20E/292/GLPT

{ctter

~6-
Registects w4 - ANMEXUREZS
VN

NORTHEAST FRONTIER RAILWAY

Office of the
General Manager/Con
Maligaon,Guwahati-11

Dated 23.02.2005

B B

Shri Ghana Kanta Saikia
Motor Driver/C/JPZ

Vill. Garohabi
P.O. Biswanath Chariali

Dist. Sonitpur
Assam

" Sub- Voluntary retirement

The Voluntary retirement which was accepted vide this office
of cven No. dt. 12.8.2003 has_been cancclled_vide this officc

memorandum no. nil dt. 22.02.2005( copy enclosed).

S——

DA

You are hereby asked to report to this office immediately.

M/ﬂ(
(A.K.Sinha)

i

e APO/Con

~ For General Manager/Con
N.F.Railway,Maligaon
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NORTHEAST FRONTTER RAILWAY

Office of the
General Manager/Con
Maligaon, Guwahati-11

No. 202E/CON/Pen(GKS) Dated 06.05.2005

To
Shri Ghana Kanta Saikia
Motor Driver/C/JPZ
at office

Sub- Deposite of F.S.dues

Interms of this office order No. 20E/292/GLPT dt.
23.02.2005 . your voluntary retirement from Railway service has been
cencelled.So you are advised to deposit the following final settlement

dues paid to you to enable this office to allow you fo joirm I your duty .

1. P.F.Amount Rs. 2,01,918.00
2. GIS Rs. 1,224.00
3. Leave salary Rs. 47,303.00

 Total Rs. 2,50,445.00

(A.K.Sinha) " °
APO/Con
For General Manager/Con
N.F.Railway,Maligaon
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L | o
To ¢

The General Manager/Con,
N.F Rly., Maligaon.

(For kind attention of DY.CPO/Con).

Sub: Cancellation of Voluntary retirement and re-joining my duty in office
thereby.

Ref: (1) GM/CON/MLG’s L/No.20E/292/GLPT dt. 23.2.2005.
(2) GM/Con/MLG’s L/Nc.202E/Con/Pen (GKS) dt.6.5.2005.

Sir,
With due respect, I beg to lay the following few lines for favour of your kind
consideration and sympathetic orders please. :

That Sir, I tendered my voluntary retirement w.e.f 31.12.2003, which was
accepted by GM/Con, vide GM/Con’s order dated 12.8.2003. Accordingly my P.F. &
GIS amounting to Rs.2,03,142.00 was passed vide F/C 2150924 dated 16.12.2003 and
paid in my favour. Pension, DCRG and other pensionary benefit has not been passed till
date and I have been waiting for the same. But, instead of that I have received one letter
referred above from your office, which has come to me as bolt from the heaven — that my
voluntary requirement has been cancelled and I should join my duty immediately.

That Sir, my voluntary retirement was accepted by the Railway Administration on
the ground of my heart ailment and high blood pressure which have made me physically
weak. Accordingly, I have already passed more than one year of my retirement life.

That Sir, at this stage my health does not permit me to re-join duty and also it is
quite impossible to refund all the amount mentioned above as per your above order as I
hgve passed one year- a long span of time without any income source with my big family.

 Further I pray your honour to kindly sanction my pension and release my DCRG,
Commuted value etc. so that my family members may save from starvation in this hard
[ days. '

This 1s for your kind information and necessary action please for which act of
your kindness I shall remain ever grateful to you and oblige thereby.

Yours faithfully,

Ghazo <0l S o o

Dated, 6.5.2005. (Ghana Kanta Saikia)

Ex Motor Driver/Con,
N.F.Rly.,Maligaon.
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